NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH,

COURT-IV
2. CP(IB)-1405(MB) /2020
CORAM:
SHRI RAJESH SHARMA SMT. SUCHITRA KANUPARTHI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 24.02.2021

NAME OF THE PARTIES: Nipun Thakkar
V/s
Pramod Waman Bhosale

SECTION 95(1) OF THE INSOLVENCY AND BANKRUPTCY CODE, 2016

ORDER

The Court is convened through Video Conference.

1. Mr. AkshayPetkar, Ld. Counsel for the Petitioner present. Mr. Pratik
Jhaveri, Ld. Counsel for the Resolution Professional (RP) present. Mr.
Prashant Jain, RP appointed in this case is present in person.

2. This withdrawal application filed by the Petitioner against the Personal
Guarantor Mr. Pramod Waman Bhosale,Director of ShivamParivar
Developers Private Limited.

3. Both partiessubmit that the parties have amicably settled the matter
and Consent Terms have been executed between them.Consent terms
taken on record.Accordingly, from the request made by the parties,
the petition is disposed of with liberty to the Petitioner to file a fresh
petition in case of breach of consent terms.

4. As far as fee and expenses of the IRP is concerned,the IRP has

confirmed that the advance payment of Rs.2Lakh made by the



Financial Creditor is sufficient for him to take care of fee and expenses

of the work done under the assignment.

Sd/- Sd/-
RAJESH SHARMA SUCHITRA KANUPARTHI

Member (Technical) Member (Judicial)
/skd/



